
NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, MUMBAI

C.P No. 148O/(MAH)/2017

CORAM Present: SHRI M.K. SHRAWAT
MEMBER (J)

AT:IENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON O 1,O I.2O 18

NAME OF THE PARTIES Gopal Vijay Mohan
v/s.

Kumar Builders Mumbai Realty R.t. Ltd.

SECTION OF THE COMPANIES ACT: I & BP Code 2016

S. No NAME D ON SI ATURE

rjng on 15.01.2018.

MOHAN

SHRI B}IASKARA PANTULA MOHAN
MEMBER (J)
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ORDER

c.p. No. 1480/I&BC/[{CLT/MB/MAH/2017
1. The Learned Representatives of both the sjdes are present.

2. This is the petition in respect of outstanding debt of Rs.4,I5,3Ogl_.
3. The name of the IRp not yet proposed by the petitioner as per Form No.s
4. However, the Respondenvdebtor is proposing Setuement and seeking

time to settle the oubtanding debt. Time is granted.
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Member (Judicial)

01.01.2018
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M.K, SHRAWAT
Member (tudicial)
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